'g93 Written AM:

- MR. SPEAKER: If you read the
rules and if you can convince me then
I shall go with you, Come to my

" chamber and convince me. I will go
with you,

SHRI JYOTIRMOY BOSU: Con-
vincing must be done on the floor of
the House. °*

SHR; NIREN GHOSH (Dum Dum):
We have given notice about the strike
by the employees of public sector
undertakings... (Interruptions)

MR. SPEAKER: There are certain
rules laid down by you. I will have
to go according to them. I would
like to be enlightened by you in the
matter

SHRI GEORGE FERNANDES: Tnis
rally has created problems. The trains
are not moving, I have a friend of
mine staying with me, who is not
able to board a train for the last
three days. Unless this matter...
(Interruptions) This is a matter which
needs to be debated in this House.

WEAN WEAW : WIH IH & a1F
afera | FFz 037 92 w7 FiferaaT |

SHRI INDRAJIT GUPTA (Basir-
hat): Are we to understand that on
all matters "on which adjournment
motions have been tabled are to lLe
discussed with you in your Chamber
or in the BAC? It is a new procedure.,
We have never done it in the past.

MR. SPEAKER: No you have mis-
understood me. I am not talking about
adjournment motions. I am talking
of the subjects.

SHRI INDRAJIT GUPTA: Calling
Attention?

MR. SPEAKER: Whatever subjects
you want to be taken up.
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14.05 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER ESSENTIAL
CommMmoDITIES ACT

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): I beg to lay on
the Table: —

(1) A copy each of the following
notifications (Hindi and English
versions) under sub-section (6) of
section 3 of the Essential Comino-
dities Act, 1955:—

(i) The Paraffin Wax (Supply
Distribution and Price Fixation)
Amendment Order, 1981, published
in Notification No. GSR 14(E) in
Gazette of India dated the 12th
Januray, 1981.

(ii) The Kerosene (Fixation of
Ceiling Prices) Amendment Order,
1981, published in Notification Na
G.S.R. 15(E) in Gazette of India
dated the 12th January, 1981,
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_ (iii) The Light Diesel Ojl (Fix-
ation of Ceiling Prices) Amend-
ment Order, 1981, published in
Notification No. G.S.R. 16(E) in
Gazette of Indja dated the 12th
January, 1981.

(iv) The Furnace O0i] (Fixation
of Ceiling Prices and Distribution)
Amendment Order, 1981, published
in Notification No. G.S.R. 17(E) in
Gazette of India dated the 12th
January 1981,

[Placed in Library. See No. LT-
1778/81].

(2) A copy each of the following
papers (Hindi gnd English versions)
under sub-section (1) of section
619A of the Companies Act, 1956: —

(i) Review by the Government
on the working of the Fertilizer
Corporation of India Limited, New
Delhi, for the year 1979-80.

(ii) Annual Report of the Ferti-
lizer Corporation of India Limited,
New Delhi for the year 1979-80
along with the Audited Accounts
and the comments of the Comp-

troller and Auditor General there-
on

[Placed in Library. See No. LT-
1779/81].
(Interruptions)

MR SPEAKER: You read that rule
and then come to me,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, yesterday you
allowed laying of the Ordinances on
the Table of the House to be opposed.

MR, SPEAKER: I know the rules.
(Interruptions)

SHRI JYOTIRMOY BOSU: Here
the question is of 20 per cent rise in
kerosene and diesel oil prices.

MR. SPEAKER: You just read Rule
805(c) and come to me,
IWTEAT et (EAr)
fafaes svow s & oxde f, o
fem, s far 7

SHRI JYOTIRMOY BOSU: I want
to make one submission.

MR. SPEAKER: No,

FEBRUARY 17, 1961

SHRI JYOTIRMOY BOSU: At this
age you are handsome and you are
pretending .., .

(Interruptions)

NOTIFICATION UNDER CoMpANY SECRE-
TARIES ACT AND REPORT OF SEVENTH
GENERAL ELECTIONS, VoL, II

THE MINISTER OF LAW,.JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): 1 beg
to lay on the Table: —

(1) A copy of the Company Sec-
retaries Regulations, 1981 (Hindi
and English versions) published in
Notification No. , 41/1/80-CL. V.
(ICSI. No. 1 of 1981) in Gazette of
India dated the 1st January, 1981,
under sub-section (4) of section 39
of the Company Secretaries Act,
1980, [Placed in Library. See No.
LT-1780/81.]

(2) A copy of the Report (Hindi
and English versions) on the Seven=
th General Elections to the House
of the People in India 1980—-Volumg
1l (Statistical). [Placed in Library
See No. LT-1781/81.]

REVIEW ON AND ANNUAL REPORT OF
HINDUSTAN INSECTICIDES LTD.
New DELut

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P C. SETHI): On behalf of
Shri Dalbir Singh, I beg to lay on the
Table: —

(1) A copy each of the iollowing
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956 :—

(i) Review by the Government
on the working of the Hindustan
Insecticides Limited, New Delhi,
for the year 1979-80.

(ii) Annual Report of the Hindu-
stan Insecticides Limited New
Delhi, for the year 1979-80 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon,

(2) A statement (Hindi and Eng-
lish versions) showing reasons for



